FIR No. RC-DAI-2020-A-0027
PS: CBI, ACB, New Delhi

Uls: 7, 7-A of PC Act, 1988

(as amended in 2018) & 120-B IPC
CBI v. Anil Kumar Meena &
Anil Kumar @ Sonu

05.09.2020

Presence:
(Through CISCO Webex Meeting App) ;

Ld. Public Prosecutor Sh. Amit Kumar with [O/Inspector Sunil

Kumar, Inspector, ACB, CBI, New Delhi.

B [0 has produced accused (1) Anil Kumar Meena S/o Sh. Shiv Ram
: 2 Meena R/o Villagé & Post: Devli, Teh. Bhusawar, Distt. Bharatpur
' (Raj.) working as JE (Civil) in the O/o The Executive Engineer,
Building Department, Civil Lines Zone, North MCD and (2) Anil
Kumar @ Sonu S/o Sh. Laxmi Narayan R/o H. No. 9-10,
Wazirpur, JJ Colony, North West Delhi, (private person) from

police custody. .

Ld. Counsel Sh. Sandeep Sharma for accused Anil Kumar Meena.
Ld. Counsel Ms. Daljeet Kaur for accused Anil Kumar @ Sonu.

ORDER ON APPLICATION OF 10 SEEKING JUDICIAL
CUSTODY REMAND OF ACCUSED PERSONS

[ have heard submissions of Ld. Public Prosecutor for the
CBI and the 10 and Ld. Defence Counsel on application of 10 seeking 14

~==-days judicial custody remand of both the accused persons.
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5 In brief, it has been submitted on behalf of CBI that accused

ugh accused Anil Kumar @

4 Kumar Meena, JE, North MCD t
b a private person had demand




mplaina tﬁm not want to pay bribe to the nceused persons thmf&ré;
‘ﬁ\aﬂe a complaint to CBI; the complaint was got verified as per
procedure of CBI and after confirmation of genuineness of complaint and

illegal demands made by accused persons, a trap was laid on 04.09.2020,
during which, accused Anil Kumar @ Sonu accepted an amount of Rs.
50,000/~ (trap money) from the complainant but, he tried to flee away
from the spot and threw the trap money on the spot which was recovered
and the accused was apprehended; the accused Anil Kumar Meena,
during trap proceedings on the call of accused Anil Kumar @ Sonu
regarding acceptance of bribe over phone had said *OK’; the accused
persons have been arrested for committing the offences w/s 1208 IPC and
section 7 & 7-A of the Prevention of Corruption Act, 1988 (as amended
‘ ' in 2018).
|

Ld. Defence Counsel for accused Anil Kumar Meena
submitted that directions may be given to the CBI to supply copy of FIR
and accused Anil Kumar Meena may be permitted to wear spectacles for
his eyesight in the jail. The 10 has submitted that copy shall be supplied

to the Ld. Defence Counsel on his e-mail.

submitted that she will collect the copy of FIR from official website of
the CBI and at this stage she does not want to say anything she will take

|

|
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‘ F Ld. Defence Counsel for accused Anil Kumar @ Sonu has
L ~

| appropriate steps as per law after perusal of the records,

|

| have considered the submissions and perused the record.
Both. the accused persons are remanded to judicial custody till
19.09.2020; the concerned Superintendent Jail is directed to allow the
accused Anil Kumar Meena to wear his spectacles if'a rule of jail manuals
___ permits so, the concerned Supdt. Jail is directed to produce the accused
/ ”ﬂ Sersons in court as per prevailing rules on 19.09.2020.

};\x A copy of this order is being sent through Whats App to Sh. Raj

imhar, Reader of this court with a directi




,' c lal‘we'l:iéite of Delhi District Courts at the earliest throu

~ send a Whats App copy of the order to the respective counsel of the parties
at the earliest and one copy of the same to the 10/Inspector Sunil Kumar,
ACB, CBI, New Delhi. A signed hard copy of the order shall be placed on

record as soon as work is resumed from the Court premises of Rouse
Avenue District Courts, New Delhi.




